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(1) | am e cendidate set up h;lhlﬁlﬁﬂ...blﬂllﬁ'%ﬁﬁﬂ%%m, J /s comtesting as an

J.ﬂ:pud_iuﬂm-i;dm—.
(7} Details of PAN and staius of filing of lacome iz return :

5L No. | Names Permanecntl The financial year for | Total income
Account Mumber | which the  last shuvw) I Income
{PFAN] Incaime-1ax netwn hos | Tos Revum  in

o 2 been filed Ropeess _____

I. Self AGNPS L3gnp | 1024-2025 (17 8), 570 .00

i Spouss- FrHaPs 906N 2024 - 2085 15 g3 94000

£ Dependent | BT HN1L NI

. Wependen 1 MN1L NI N1y

5 Dependent 3 ..., MIL MLL NIL

(1) The following case{s) i’ are pending against me in which cognizance has boen taken by the souri::

Qffence Deseriptian

“The detlls of cases where the court has taken
cognizance, Sections of the Act and description -
of the offence for which cognizance taken :

({5} | Mame of the court, Case No. and Date of order iy
taking cognizance :

@] ‘Appeal (5} Application(s) for rev[510n Il
(if any) fiked against the sbove arder(s) :

iz whick [ Rave been convicted by 8 court of law{otber those referred Lo in Form 261
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Government of Bihar

q::fjnurt Fee

e-Court Fee Receipt No. : BRECRO31C260300015681 %
Date & Time - 11-Mar-2026 03:38 PM

Mame of the ACC! Registered User @ Distriet Co-operative Central Bauﬂ:,Kam
Location h : Civil Court Katihar !

Name of Applicant . ADV et

e-Court Fee Amount : 100 {One Hundred Rupees Only)

pukgsh Wfﬁ CT—-}).—LU
Notary ' yl":')lb_{r‘f'lﬂ"h{,
Civil Court, Katihar :

Statutary Alert:

1. Ther sutherticity of this Stamp cenlificats shoutd e verifed 8 hitps:ienibanghan biker gov.in or using enbandtan Mobile App
Any discrapancy in the catils on ths CerliScala end as avallable an the wiksilaiMabile App renders it invalid,

2. Tha pnus of checking 1k& Iegilimacy & on the usshs of the cartificabe.

3 In case of any Secrepancy please mioim ihe Competent Autharily. =¥
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(5 That | give bevous beluw the details of o assvis | movable wod iomovable vicg of myseli.
my poose nnd all depeadents;

moratie asegis

1, Asses in joind name [ndicating the axtent of joint cwnership will also have 1o be given
L In case of deposifIinvestment, the details including Serial Number, Amount, Date of Depasit, tw Scheme.
Meame of Bank/ Instiiution and Branch are 1o be given

3. Value of Bonds/Share/Debentures as per the current market value in Stock Exchiange In respect uf lisied

-

mnﬂnw bocks in case of non- hated companies should be given
4, Dependant’,

hare mears & persen, substantially dependent an the income of the candidate.
5. Detils including amount is 10 be given separutely in respect of each investment}
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8. Dttadls of Immovabis dssely:
(Nete: 1. mmjn‘hlmmdﬁﬁ‘hnmﬂhﬂwnﬂﬂipwu elso have 1o be indicaicd
2. Esch land or building or aparment should be mentioned separsiety in fhis forma)
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1 [CesofLand (in cmse of
pevehisa)ed the Smeof Il nIL NIL WNIL ML
| Any Tnvestment on the lend
“,Hm by W1l MIL HIL M1y RLL
i
1 .- ]
:llw Current %F!.:H Ny ML ™MIL ML
Nop-Apricultyral Lagd
i Tl B i M1 NY)
_Survey numbes(s}
Area (Totel measurement in
. R) M1 ML NrL il ne L
["Whetiier inherited property
(Yes or NO) ML MEL MEL pel | NI
Drate of purchase in case of seil
MEL P2 ML AL MLl
MEL naEd ML MEL MEL
Just NrL M ML ML
Ayl N2 X318 ML ML
ML MeL pIEL MIL ML
pIAL M PL MEL L)L ML
3
.\

Mukesh Trimr Yadny

Notary [jav
Civil Court, |

W
1. .’f;& jl"]..!*‘#ff

F el Ty
wdUNal




f W hether |nharied property o = i e =1
i:::,rm} | X i MEL WMIL | w23
" purchase in case ol seifl 1 i
%nﬂg“_:;dmﬂ: o _ bl | _"-JI_L, NIL i MNIL | M
property {in case i R
pirchase) Bl e lime of Mt | |
T — i) SR LA S - -
invest | |
property by way of
demopren, corsuction e i NEL MEL NIC | M
e Current market WIr MTL M1y NI N1
) ol J,;T;‘{“;,’}”“? = I 1
EESTTA HIL £
“I - 'J[l} M rwAR kA R e
;ﬂmw_ 0= A
‘otal L7 3&e
ot measurement in HiyL 5(5’;‘1 NIl e NIL
up Area (Tatal B o i
%E _tf: = HiL ﬂﬁ.‘@-ﬁ}‘ ™MIL NIL MYy
m‘“‘ %ﬁl propenty MEL L T MT RITy Myy
%Emhmdu{
sl propery. i 189 7 NEL ML hr L
Cost of property {in case of 1
: Bty "
purchase) at the time of 30U MEL ML NLL
:gd an the land by MLL Ny L I
e Hﬁ*“ MNEL MEL
Wmm WT - Ah LBk 4l L NEL L
Vi F
{v) | Others {such a5 interest in My M gL
{v) ﬁﬂwm B LAY [2% LAKY rY L N
Value of (i) ta {v) above == : NPE MNeL

6} 1 give hereln bolow the details of lisbilites
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Civil Court, Katihar
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with supply of WYL WL L- TS ML Nf_ L
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Dues 1o departments dealing "
with government trangpon Wi WL
. - MEL MEL NEL
Telicopters) e e
[rcome Tax Dy =TIl e b MEL MEL ME )
%Tﬂ[}g WXL MNEL MEL _NEL KIB
Tax T L MEL MT L MEL NEL
Eﬂm & ™Y L Moy ML ARL NeL
Tax Dues L N2l pEL MEL- NEL
Any ober does pebLALH Mgt NEL NBL NIL
Grand totel of oll Govi does | -, oufy, 2/ MEL s mafe MEL

") Details of mem
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(8) My céucational qualiication isas wnder: 1. A CHISTORY ), PaTHA DNVER SIY, 172
{Gilve details of highest Schoal | University education with fitll femm of the certificale/ diplama/ degree colime)
{Mame of the Schacl Collegs/ University and the year in which the course wes compleicd. )

(%) ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8} ABOVE:

A 1 P !E J’.\

o[ ATt | [B2] Pl postal address
) :»Jti- 149212 -| Number and Name of the constituency and
=

Nume of the candldzie S /S Klm. s
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stukgsh Kpumar T, ;

Notary CIAYS 1y |nevls
Civil Court, Katihar



(¢) Totad number of Pending cases where ihe T NI i 1
coan {s) have taken cognizanc: ¥
5| PAN of & A Yeor For which last | Vosnd Income Shown
Incume Tax Retwrn filed | o
Candideie IS HTE (S S5F 2018-25 L 315 70:00
) Spauwe: Erpfe 1888 W No28-28 5% Ao
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QT4 5 Mukesh .é{;;mr‘ﬁf“
7 N\ Notary U
/M Civil Court, Katihar
. VERIFICATION
|1 the depnen sbove named, do hereby verify and deelare that the contents of this affidavit are true and correet 1o the

and belief, no pant of it is false and nothing maierial has been concealed thers from. | further

efe is no case of conviction or pending case against me other than thase mentioned in items 3 wnd 4 above;
L my spouse, or my clependents do not have any aaset or llabillty, other thas those mentioned |n liems Sand 6

sbove.
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Noke: 1. Afiidavit should be flied Istest by 3,110 PM on e last date of filing nomimations. =

ud 5
- =4 Affidavit sould be sworn beflore an Lauth Commissianer or Magstrate of the First Cliss ot batois o Newary
Pulblic.

2 Al colunins should be filled up and 1o colimn t be Bt lank. IF there is no information 6 fimush o respet of
any fem, either “Nil" ar “Not o splicalibe”, gs the cise ity be, shoukd be mentioned
4 The affidavit should be cither typed or wrtien legibily and neath,
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